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CENTRAL ADMINISTRATIV4 TRIBUNAL, GJAHATI BENCH. 

1 	 Origina,1 Applications No.269, 270, 271, 277, 278, 

279 and 280 of 2003. 

Date of Order ; This the 21st Day of January, 2004. 

The Hon 'b le Sri Bharat' Bhu8 an • Judicial Member. 

The Hon'ble Sri x.v.prahladan, Administrative Member. 

'Shri. Chongthajn Sunilkurnar Singh (OA.269/03) 

flt. A.Isworibala Dev (oA. 270/03) 

Sri.Elangbajn arojenkumar Singh (o.A.271/03) 

Sri Laishram Jayenta Singh (O.A.277/03) 

Sri Thokchom Sanayai.tna 3ingh (O.A.278/03) 
Sri 3Okrani Rameshwor SJ.ngh (O.A.279/03) 

Sri D.D.Nijarnkha Criiru (O.A.  280/03) 	 . . . Applicants 

By Advocate Sri A.M.Singh. 

-Vrsua - 

10 Union of India, 
represented the Secretary to the 
Goverent of India. 
Ministry of Home Affairs, 
New Delhi. 

The Secretaryto the Govt. of India, 
Ministry of Finance. 
New Delhi. 

The Director General of 5.5.8, East Block-V, 
R.C.Puram, New Delhj-66. 

A. The chief Veterinary Officer. 
Directorate  Office, 
S.S.B, R.K.Puram, New Delhi-66. 

5. The 'ivisional organisation/Inapector General 
Manipur and Nagaland Division. Lamphel. 
Dnphal. Manipur. 	 . . . Respondents. 

By Sri A.Deb Roy, Sr.C.G.S.C. 

OR DER (ORAL) 

SRI SHARAT BHUSAN,MEMBER(J) 

The aforesaid O.A8 involving identical questions of 

law and tacts are being disposed of by this common order. 

20 	The applicants in all the cases are Senior Field 

AsSistant (Veterinary) serving in Special Service Bureau (SSB 

for short). The case of the applicants is that 1the veterinary 

establishment iJjanisation or Directorate or Institute. 
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there exist a certain post or posts with normally a ncxnen-
clature as VFA or stockinan or Animal Husbandry or Veterinary 
Compounder or Vaccinator or Dresser or Field Assistant. Their 

main work is to render minor veterinary service like vacci.na-. 

tion. castration, dressing of wounds treatment of animal. So 

works of every such post either of the Directorate of Assam 
Rifles or B.S.F or other organisat ion are to be treated as 

same in view of the Section 30(b) of the Indian Veterinary 
Council Act 1984. And moreso the minimum qualification of such 

post is matriculation with diploma or certificate or experience. 

It is Stated that as discussed In para No.55.284 of the 5th 

Central Pay Comjnjss ion by taking these different nomenclature 

of post into account, fhe pay scale was recommended to revise 

equally to .45Ou-7000/ so that there may not arise any 

question of pay anonally. But the respondents failed to 
implement the same without any cogent reason and denied the 
right of the applicants to enjoy the said revised pay scale. 
It has been Contended that the pay scale of similarly situated 

veterinary compounder of Forest service and compounder of 

B.S.F have already since been revised 'th I.4500125..7000/_. 

It has turther been urged before 	'that' tor the purpose of 

the similarly situated veterinary Field Assistants serving 

in Assam Lit lea had taken the matter to the Tribunal and the 

Guwahati 8ench of the Central Mminstrj5 1 iauna1 nad 

granted them the relief while disposing of O.A.65/2002 on 

A.L42.2002. me applicants submit that relief on similar line 

be granted to them as well. The relief claimed in the 0.As 
are as under 

(1) Respondents be directed to upgrade the pay scale 

Of Sr.V.pj (S.s.9) to Rs.4500-7000/... In parity with Sr.véterj.. 
nary Compounder of Forest Department w.e.f. 01.01.1996, 
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(ii) to direct the Respondents to consider for changing 

the nomenclature of the present petitioner 0 s post of &.VFAs 

either Senior Veterinary Compounder or Sr.Veterinary Assistant 

etc. 

3. 	The learned counsel for the applicants at this stage 

submits that the representations praying for grant of such 

reliefs had already been submitted by thorn to the Ministry 

of Home Aff airs, Government of India but they have not received 

any favourable reply so far. At this stage, the learned counsel 
)1D 

for the applicants urges that the applicants -bd .ixnmediately 
the 

furnishLcnpies of the representations in respect of all the 

applicants to the respondents for their kind consideration. 

This being so, in our view this batch of C.A8 can be disposed 

of at this stage itself by giving direction to the applicants 

to move fresh comprehensive representations before the respon-

dents within a period of 15 days from today and thereafter 

the respondents ahall proceed to dispose of the same wJ.thin 

a period of 2 months thereafter by taking into consideration 

the observations made by the Tribunal in O.A.65/2002 in its 

judgment dated 11.12.2002. 

All the above applications are accordingly disposed of. 

No order as to costs. 

A Copy of the judgment be placed in each case file. 

sd/MEMR (A) 

6d/ME1v1{3R (3) 

I 
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IN THE CENTRAL ADMIN!STRATIVETRIBUNAL 

'I 

GUWAHATI BENCH 

ORIGINAL APPLICATION NOJLT- OF 2003. 

Laishram Jayenta Singh. 

- Applicant. 

Versus- 

The .Union of India and others. 

Respondents 

SI. Nomenclature Brief description of documents PaQe 
No. of documents  From To 
(1) (2) (3) (4). 

 Application Application filed by the Applicant I - 18 
 Affidavit Affidavit of the Applicant 19-20 
 ANNEXURE NI Certificate of P.U.(Arts) .911 
 ANNEXURE A/2 Certificate of Veterinary Field Assistant 

Course.  
 ANNEXURE A/3 Appointment order dated 23/12/1993. 

 ANN EXURE A/4 Letter dated 17/03/1993.  
 ANNEXURE A/5 Relevant page showing pay scale of 

Veterinary staffs of the S.S.B. in the  zr- 
Central Civil Service(Revised Pay) 
Rules, 1997, First Schedule of Part "A"  

 ANNEXURE A/6 Relevant portion of Section 30 of India 
Veterinary Council Act, 1984.  

 ANNEXURE A/7 Relevant page showing the pay scale 
.111-7 of Forest Deptt.  

 ANNEXURE A/8 Memorandum dated 26/02/1990. 3" - 
11.. ANNEXURE A/9 Relevant page containing Appendix-lI 

3 of the Hand Book of ICAR.  
 ANNEXURE A/10 Relevant page of ROP, 1997 Part B 

Sl.No.XXII.  
 ANNEXURE Nil Order of the Hon'ble Central 

Administrative Tribunal dated 
11/12/2002.  

 ANNEXURE NI 2 Convey letter of the Government of 
97 India dated 28/10/2003.  

 ANNEXURE Ni3 Representation dated 
 ANNEXURE N14 Memorandum dated 14/05/2002. 

Signature of the Applicant 
For use in Tribunal's office. 

Date of filing : 

Registration No. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL. 

GUWAHATI BENCH 

Original Application No. 	-9 	of 2003. 

SIui Laishram Jayenta Singh, aged about 33 years, Sb 

L. Arke Singh, by occupation a Senior 	- . 	i 
cytt 

Field Assistant,in S.S.B., now posting at A.O.P., 

Phungyar, Area Organiser,  (Manipur & Nagaland 

Division), Imphal, Manipur, a resident of Wangjing 

Hodamba Leikai, P.O. Wangjing, P.S. Thoubal, 

District - Thoubal, Manipur. 

APPLICANT. 
- Versus - 

The Union of India through its Secretary to the 

Government of India, Ministry of Home Affairs. 

The Ministry of Finance through its Secretary, 

Government of India, New Delhi. 

The Director. General of S.S.B., East Block-V, 

A1 41  HJL 

 

R.C. Purarn, New Delhi - 66. 

The Chief Veterinary Officer, Directorate Office, 

S.S.B., R.K. Puram, New Delhi - 66. 

The Divisional Organisation/Inspector General, 

Maiupur and Nagaland Division, Lamphel, Imphal, 

Manipur. 

- RESPONDENTS. 



Details of Application 

Particulars of the order against which the application is made 

Against the inaction of the Respondents in implementing the Central 

civil Services (RP) Rules, 1997 in the other words for non implementation of 

the Central Civil Servkes (Revised Pay) Veterinarians (Veterinary Staffs) of 

the S.S.B. which has been nomenclatured as Senior Field 

Assistants (Yrt*1') 

Jurisdiction ofTribunai :- 

The applicant declares that the subject matter of the present case 

where he wants redressal is within the jurisdiction of the Central 

Administrative Tribunal, Guwahati Bench. 

Limitation :- 

The subject matter of the present case is as regards to unequal 

treatment in implementing the CGS (Revised Pay) Rules, 1997. There is a 

delay of 555 (five hundred fifty five) days in filing. 

Facts of the case :- 

(A) The applicant is a bonafide citizen of India and belongs to Scheduled 

Tribe having permanent residence at Wangjing Hodamba Leikai, P.O. 

Wangjing, P.S. Thoubal, District - Thoubal, Manipur. The present Applicant 

is an educated person possessing the following certificates and degree :- 

h V 	

(i) 	Metric Examination in the year 1988 under the Board of 

CL, 	 Secondary Education, Manipur. 

I 
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Pre-University(Art) in the year 1990 from Manipur 

University. 

(iii) Elementary Animal Husbandry & Veterinary Science 

Examination in the year 1990-91 from School of Veterinary 

Sciences & Animal Husbandry, Manipur, Government of 

Manipur. 

True copies of certificates (i) P.U(Arts). and 

(ii) Veterinary Field Assistant Course are 

enclosed herewith and marked as Annexures-

All and Al2 respectively.. 

(B) 	After successful completion of Elementaiy Animal Husbandry & 

Veterinary Science Course the Applicant joined in the private Poultry 

Industry for about one and half years. While the Petitioner was serving in the 

private Pouliry Finns, applied for the post of Sr. Field Assistant(Vety.) in 

response to the advertisement issued by the Directorate General of Securty to 

the post of Sr. Field Assistant(Veterinary) in S.S.B. The Directorate of 

General Security Office of Divisional Organiser, S.S.B., Manipur, Nagaland 

Division issued Memorandum being No.NGE/E/10(A)/94(18) dated 271h 

July, 1994 to offer the post of Sr. Field Assistant(Veterinary) in the 

Directorate of General Security of the Divisional Organiser, S.S.B., A.P. 

Division, Itanagar. 

True copies of the appointment order dated 

23/12/1993 is enclosed herewith and marked as 

Annexures-A/3. 
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C. 	The present. Applicant is Senior Field Assistant(Veterinary) also 

known as Animal Husbandry Assistant, Compounder, Dresser, Stockman, 

Stock Asstt. Vaccinator and Milk Recorder etc. They are eategorised 

paraveterinarian posts. They provide auxiliary support Veterinary and Animal 

Husbandry practice. 

The minimum required qualification of such post is Matriculation 

with Diploma or Certificate with experience of one or two years as the case 

may be. Section3O of the Indian Veterinary Council Act., 1984 also provides 

the minimum qualification and nature of works to be done by such posts. The 

relevant portion is hereby produced. 

Sec. 30(b) 	Practise Veterinary Medicine in any State:- 

Provided that the State Government may, order, permit a person 

holding a diploma or certificate of veterinary supervisor, stockman or stock 

assistant (by whatever name called) of any state or any veterinary institution 

hr India to render under the supervision and direction of a registered 

Veterinary practitioner, minor veterinary services. 

Explanation :- "Minor veterinary, services" means the rendering of 

t  

prelinthiaiy veterinary aid, like vaccination, castration, and dressing of 

wounds, and such other types of preliminary aid, like vaccination, castration 

and dressing of wounds, and such other types of preliminary aid the treatment 

of such ailments as the State Government may, be notification in the Official 

Gazette, specify in the behalf. 

Therefore, duties and nature of works of all such posts are to do minor 

veterinary services which provides auxiliary support in Veterinary and 
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Animal Husbandry Service like vaccination, castration, .rçssing of wounds 

or treatment of ailments etc. In this regard, a clarification was sought by the 

Chief Veterinary Officer, Directorate General of Security, Office of the 

Director, S.S.B. vide letter being No.24/VetJSSB/90-VC-2 dated 01/01/1993 

to the Government of India Ministry of Agriculture, Department of Animal 

Husbandry and Daiiying. In reply to the above mentioned letter the 

Government of India was infomied about the minor veterinary services like 

vaccination, castration, dressing of wounds and such other types of 

preliminary aid or treatment of such ailments can be undertaken by a person 

holding a Diploma or Certfficate of Veterinary Supervisor, Stock-man or 

Stock Assistants under the supervision and direction of a registered 

practitioner. 

A true copy of the said letter dated 17/03/1993 

is enclosed herewith and marked as Aimexure- 

D. 	That, initially, the pay scale of the said post i.e. Veterinary staffs or 

Para Veterinary was placed at the pay range from 950-1500/- to 1200-2040/-. 

But, now as per 5th 
 Pay Commission Report, the Central Government revised 

the pay scale of the said Veterinary staffs/or Paraveterinanan posts to the 

scale of Rs.4000-100-6000/- p.m. by naming the post such as 

Stockman/Compounder/Stock Asstt./Aninial Husbandry Asstt.fDresser etc. 

All the concerned Department under Central service have implemented the 

said revision of pay. However, in the case of Sànior Veterinary Field 

Assistant of S.S.B., Respondents deliberately failed to implement such 

revision of pay by taking the chance of mentioning in the nomenclature of 
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Sr. V.F.A.. in the Column of Veterinary staffs of the Central Civil Services 

(Revised Pay) Rules, 1997. 

E. 	That instead of Implementing the Pay scale given in the First 

Schedule of Part "B" of the said Civil Services (RP) Rules 1997 i.e. 4000-

100-6000/- by taking analogy of the post or veterinary staffs as described in 

Section 30 of the Indian Veterinary Council Act. 1984, where it is clearly 

stated that what ever name may be called, but the Respondents implement 

the C.G.S.(RP) Rules 1997 in Schedule "A" i.e. Rs.3200-4900. 

True copies of the relevant page thowing pay 

scale of the veterinary staffs of the S.S.B. in the 

Central Civil Service (Revised Pay) Rules, 

1997, First Schedule of Part "A". Relevant 

( )  Portion of Section 30 of India Veterinary 

Council Act, 1984 are enclosed herewith and 

marked as Annexures-A/5 and A/6 

respectively. 

It will not be out of place to mention here that the post of Sr. 

Veterinary Compounder attach to Central Forest Service was initially fixed 

at the pay scale of Rs.950-20-1 150-EB-25-1400/- less than the pay scale of 

Sr. WA, S.S.B.. But with the new pay revision the pay scale of the said Sr. 

Vety. Compounder of Forest Service is revised to Rs.4500-125-7000/- 

A true copy of the relevant page showing the 

pay scale of Forest Dept. is enclosed herewith 

and marked as Annexure-A/7. 
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The Petitioner begs to submit that the Compounder of BSF is also 

enjoying the pay scale of Rs.1400-2300/- pre revised and after revised 

Rs4500-125-7000/- per month. It is also begged to submit that the nature of 

work of Compounder B.S.F. is only to maintain pharmatical works under 

supervision of a Register Veterinary Doctors. 

F. 	That The Director General of Security issued a Memorandum being 

No.30/SSB/VC/89(19) dated 26th  February, 1990 to the extend that the aims 

and objectives of Veterinary and Animal Husbandry work and charter of 

duties to be performed by the AGr.I (Vety.) and para-veterinary staffs. In 

the said Memorandum dated 26/02/1990 the charter of duties of Veterinary 

staffs is enclosed as Annexure-ifi and the same is reproduced hereunder :- 

ANNEXTJRE-JJI 

J12 	

CHARTER OF DUTIES OF VETERINARY STAFF SFA- 

(VET)/CONST(VET) 

To visit remote areas,'7,roder villages covered by the SSB to 

render free veterinary and Animal Husbandry aid and care to the 

needy live-stock owner in respect of live-stock/poultry under the 

overall guidance/instructions of CAS-Gr-I(Veterinary) and other 

supervisory officers. 

To remain on tour for a minimum of 15-20 days per month 

imparting door to door veterinary cover to the live-stock owners in 

the area under his charge. 
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While on tour, to visit NIP camps for the purpose as also to 

deliver lectures on different aspects ofAnimal Husbandry to generate 

better awareness among the local people about common diseases and 

hygenic management of live-stock for better profitable. For this 

purpose, his monthly tour programme will be flnalised well in 

advance with the approval of the Circle Organiser, the concerned 

CAS Grade-I(Vet) andA.Q. 

To submit his tentative tour programme for the following 

month through C.O. to CAS Gr. -I(Vet) at least a fortnight in advance. 

For every calendar month to submit a detailed tour diary to 

his controlling authority to reach him by the 7th  of the following 

month at the latest. Generally, his touring will be with NIP teams but 

only for a day or two at each such camp or with Cos/CAS Gr.-J(Vet) 

Independent touring may be allowed in special cases by CAS Gr. - 

fr1f 
	
fl-VII(VOIC. 0. with the approval ofAO/SAO. 	 I  

To assist the CAS Gr. -I(Vet) in performing day to day work. 

To properly maintain expendable and non-expendable stock of 

medical stores/equipment etc. as also the stock and issue registers 

and other records in connection thereof These will be verfIed by the 

CAS Gr-I(Vet) once every quarter and by other concerned 

supervisory officers periodically. AFO SFA(Vet)/HC(Vet) 

Constable(Vet) will be personally responsible for any lapses 

including for shortage in stores/equzpments in this regard. 



At  

To strictly follow the instructions and orders of CAS Gr-I(Vet) 

and other supervisory officers and to carry out the veterinary civic 

action programme accordingly. 

To ensure that kits provided to him are properly utilised and 

kept ready as per requirement. 

To administer only those drugs/medicines which he has been 

taught and is authorised to handle. He will not admiAister intravenous 

injection/treatment beyond his skill and competence. In case of any 

complication he would contact CAS-Gr-I of his area for guidance the 

State 	Veterinary Dispensary/Hospital/Centre etc. 	(these 

areas/villages will be given the lowest priority,) 

To submit his monthly detailed tour diary highlighting all 

( 	
pects of the work done durihg the month to his Controlling Officer 

0 	
by the 5 of the following month at the latest. 

To ensure that at veterinary centres, emergency tray and first 

aid kits are always kept ready and reserve to meet any type of 

emergency. 

To correctly prepare in advance and submit in time the 

annual/supplementary veterinary indent of medicines/equzpmentlother 

stores to the SSB Directorate, New Delhi, through the Divisional 

Organiser for timely procurement of stores/materials. 

ft 
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To correctly and expeditiously distribute the veterinary 

stores/kits etc. on receipt among the AFO/SFA(Vesy) under his 

control. 

To ensure proper and up-to-date maintenance of medical 

stock and dead stock registers (instruments/equipment) and other 

prescribed documents/recorcjs etc. 

To ensure that there is no excess stocking specially of short-

life drugs which may lead to avoidable wastage To also ensure that 

medical stores held do not become date expired. 

• 	 15. 	To keep close liaison with the local State Animal Husbandry 

authorities/Army Veterinary Hospitals, etc. in the area of his 

responsibility. Also to keep himself abreast of developments in his 

professional field as also about important Animal Husbandry 

• 	 programmes/activities undertaken by other authorities/agencies in the 

16. 	To regularly submit the monthly progress report (MPR) in the 

prescribed proforma in respect of his area of charge through his 

controlling officer in time so that the consolidated compiled report 

reaches the SSB Directorate, New Delhi by the due date. 

! 

17. 	The CAS (Veterinary) posted at the Training centres will 

submit the MPR in respect of his work through his controiling officer 
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to the DIG(T) with a copy to the Chief Veterinary Advisor, SSB 

Directorate. 

18. 	To undertake and perform such other duties as may be 

assigned to him by the higher authorities." 

A true copy of the 'Memorandum dated 

26/02/1990 is enclosed herewith and marked as 

Annexure-A/8. 

• H. 	That, as stated above the duties and nature of works of the Sr.VFA 

and other posts like Stockman/Compounder/Stock Asstt/Animal Husbandry 

Asstt./Dresser etc. are minor veterinary service rendering preliminary 

veterinary aids like vaccination, castration, dressing of wound etc. Therefore, 

the nature of works or work allocation of all the veterinary staffs (or para - 

veterinarian post) are almost same in view of the Section 30(b) of the said 

Act. 1984. But in ground reality the Sr.VFA in S.S.B. and Forest Department 

are more ordous and than the other veterinary staffs of other Departments. 

I. 	The Service of the Sr.VFA in S.S.B. with one year certificate course 

in the Veterinary Science is also a Technical Post. In the Hand Book of 

Indian Council of Agricultural Research (ICAR), it is clearly pointed out that 

Field Assistant in Veterinary is also a Technical post vide Appendix-il of the 

said Hand Book of ICAR. 

a A true rue copy of the relevant page containing 

Appendix-il of the Hand Book of ICAR is 

enclosed herewith and marked as Annexure- 

A19. 
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It may also be relevant to mention that in CCS(RP) Rules, 1997 Part 

13 SI. No.XXII there is also another column under the heading of "Other 

Technicians" and the same is reproduced herein :- 

"XXII OTHER TECHNICIANS" 

(a) Post requiring matriculation with some experience as minimum 

qualification for direct recruitment Rs.4000-1 00-6000/- 

One Shri S.M. Singh WA of Assam Rifles who is similarly situated 

with the present Petitioner filed an O.A. No.65 of 2002 before the Hon'ble 

Central Administrative Tribunal at Guwahati Bench with similar- prayer 

praying hereunder except at the scale of Rs. 4500-125-7000/-. The said O.A. 

No.65 of 2002 was disposed of vide judgment and order dated 11/12/2002 

with the following observation and direction "Considering the facts and 

circumstances we are of the opinion that the matter requires no further 

adjudication from our end The Government has taken a decision in principle 

and in view of the pendency of the Court proceeding the authority did not 

take any step for implementation of the matter. In view of the clear statement 

made by the respondents we dispose of this application with a direction on 

the respondents to implement the undertaking as expeditiously as possible, 

preferably within a period of three months from the date of receipt of this 

order. The application thus stands disposed of There shall, however, be.no  

order as to costs." this stands disposed of. There shall, however, be no 

order as to cast. In pursuance of the order of the Hon'ble Central 

Administrative Tribunal, Guwahati, the Government of India, Ministry of 

Home Affairs conveyed sanction of the competent authority to grant that 

revised pay scale of Rs.4000-6000/- in place of Rs.3200-4900/- vide letter 

No.11.27014/16/99-PF.1V dated 28"  October,, 2003. 

ki 
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True copies of the relevant page of ROP, 1997 

Part B Sl.No.XXJJ, order of the Hon'ble 

Central Administrative Tribunal dated 

11/12/2002 and 	convey letter 	of the 

Government of India dated 28/10/2003 are 

enclosed herewith as Annexures-Af10, A/il 

and A/12 respectively. 

5. 	Grounds for relief with legal Drovision :- 

.1 	 (a) The Veterinary establishment in any organisation or Directorate or 

Institute, there exist a certain post or posts which normally nomenclature as 

VFA or stockman or Animal Husbandry or Veterinary Compounder or 

Vaccinator or Dresser or Field Assistant (Whatever name may be calledj. 

Their man work is to render minor veterinary service like vaccination, 

castration, dressing of wounds treatment of animal. So works of every such 

post (which is termed as paraveterinarian post) either of the Directorate of 

Assam Rifles or B.S.F. or other Organisation are to be treated as same in 

view of the Section 30 (b) of the Indian Veterinary Council Act, 1984. And 

moreso the minimum qualification of such post is matriculation with diploma 
1 0 1 

or certificate or experience as indicated in the said Section 30(b) of the said 
k L Act. 1984 ; so also as discussed in para No.55.284 of the 5th Central Pay 

Commission by taking these different nomenclatured of post into one ground 

as paraveterinarian post, the pay scale was recommended to revise equally to 

Rs.4500-7000/- so that there may not arise any question of pay anomaly. The 

Central Govt. also accepted and approved the recommendation and revised 

the pay scale of such post to Rs.4000-6000/- by reflecting under the heading 

"XXIV-Veterinary Staffs"(c) of the CCS(RP) Rules, 1997. But the 

a, 
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Respondents failed to implement the same without any cogent reason and 

denied the right of the applicant to enjoy the said revised pay scale. 

(b) The Pay Commission also discussed about other posts of 

Technicians for which minimum educational qualification is only 

matriculation with some experience and recommended to revise the pay scale 

to Rs.4000-6000/- equally to those of paraveterinarians post, and the same is 

approved by the Central Government and included in the CCS(RP) Rules, 

1997 and reflected under the heading or column No."XXII-OTHER 

TECHNICIANS" for convenient the same is reproduced herein: 

"XXII— OTHER TECHNICIANS" 

Posts requiring matriculation •  

With some experience as minimum 	. . . Rs. 4000-6000/- 

Qualification for direct recruitment. 

Sr.VFA of S.S.B. is also a technical post and the minimum 

qualification is matriculation with diploma or certificate (vide A18 and 

Section 30(b) of the Indian Veterinary Council Act., 1984) Looking 

ck 	
in this angle too, the pay scale of WA/AR is sought to have revised. 

() 	 to Rs.4500-7000/- as done in the case of Central Forest Department 

a, 	 in ROP, 1999. 

That, similarly situated with the present Applicant's case also 

disposed of vide judgment and order dated 11/12/2002 passed in O.A. 

No.65 of 2002 and the authorities also complied the said judgment 

and order by enhancing the scale of Rs.3200-4900/- to 4000-6000/- 

Ii 
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(d) 	That the VFAISSB and its counterparts (or equivalent posts) in 

different Organisation or Directorate or Institute are all same and 

equal either in the nature of works or in looking to the minimum 

educational qualification. So, the principle of equal pay for equal 

works is applicable in the present case as enumerated in Article 39(d) 

of the Constitution of India. 

6. 	DetaiLs of the remedies exhausted 

The applicant and other colleagues filed number of representations, 

the latest one was submitted on ,th .., 'y after the Ministry of Home 

Affairs has taken over the SSB to the Respondents with a prayer inter-alia to 

implement the 5th  Pay Commission to the Sr.Vetrerinary Staffs of S.S.B. as 

done in case of other Veterinary staffs of different Departments. 

In response to the said representation the Directorate General of 

Security Office issued a Memorandum being No.1 5/SSB/A-4/2002(2)-2567 

dated 14/05/2002 to the extend that "2. The scale ofpay of other designated 

post prevailing in the other Department cannot be applicable in this 

Department. The post is designated as SFA(Vety), the scale of pay. attached 

to the post of SM (I-lead Constable) will be admissible to the incumbents 

holding the post. Hence individual concerned may be informed acoordingly." 

9A, 	 Te copies of the representation dated.....  

and Memorandum dated 14/05/2002 are 

enclosed herewith and marked as Annexures-

A/13 and A/14 respectively. 

fr 
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7. 	Matter not previously filed or pending with any other Court: 

The Applicant further declares that he had not previously filed any 

application, writ-petition or suit regarding the matter in respect of which this 

application has been made, before any Court or any other authority or any 

other Bench of the Tribunal nor any such application, writ-petition or suit is 

pending before any of them. 

8. 	Reliefs sought: 

Respondents be directed to upgrade the pay scale of Sr. Field 

Assistant(Vety.) (S.S.B.) to Rs.4500-7000/- in parity with Sr. 

Veterinary Compounder of Forest Department w.e.f. 01/01/1996; 

to direct the Respondents to consider for changing the 

nomenclature of the present Petitioner's post of Sr. WAs either 

Senior Veterinary Compounder or Sr. Veterinary Assistant etc. 

9. 	In the Interim 

During the pendency of this Application the authorities shall not be 

barred to implement the Central Civil Service (Revision of Pay). 

J,JL 

17 	 Signature of the Annfican. 

Datehnpha 	 / c7L 

The 	December, 2003.. 

By 

Advocate. 

10. 	The application is being submitted by hand through the Applicant's 

duly appointed counsel. 



Particulars of Postal Orders filed in respect of the application fee :- 

List of enclosures: 

Application in triplicate. 

Affidavit 

Postal Order No. 	 dated 

in favour of the payee, the Registrar, CAT, Guwahati Branch, 

Guwahati. 

5 extra copies of the application for 5 Respondents. 

Index in Fonn-L 

Receipt Slip. 

Vakalalnama. 

S 
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VERIFICATION 

I, Laishram Jayenta Singh, aged about 33 years S/o L. Arke Singh, 

by occupation a Senior Veterinary Field Assistant in S.S.B., now posting at 

A.O.P., Phungyar, Area Organiser (Manipur & Nagaland Division), Jxnphal, 

Manipur, a resident of Wangjing Hodamba Leikai, P.O. Wangjing, P.S. 

Thoubal,, District - Thoubal, Manipur, do hereby verify that the contents of 

paragraph Nos. 1,4 & 9 are true to personal knowledge and contents of Para 

Nos.2 and 3 are believe to be true on the legal. advice and the contents of the 

para No.5,6,7 and 8 are true and. correct excepting those legal points and 

those legal points are based on the information of my counsel which I also 

verify believe to be true. 

'/ r .CIA  
61-er, 

a 	

— 

Dated/hnphal, 

The 1 December, 2003. 

By 

Advocate. 

To 

The Registrar, 

Central Administrative Tribunal, 

Guwahati Bench, Guwahati. 

e 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

ORIGINAL APPLICATION NO. 	OF 2003. 

Laishram Jayenta Singh. 

Applicant. 

-Versus- 

The Union of India and others. 

Respondents. 

-41 	AFFIDAVIT 

ishram Jayenta Singh, aged about 33 years, S/o L. Arke Singh, 

by occupation a Senior Veterinary Field Assistant in S.S.B., now posting at 

H A.O.P., Phungyar, Area Organiser (Manipur & Nagaland Division), Imphal, 

Manipur, a resident of Wangjing Hodamba Leikai, P.O. Wangjing, P.S. 

Thoubal, District - Thoubal, Manipur, do hereby solemnly affirm and state as 

follows :- 

That, I am the Applicant in the accompanying application. I have 

gone through the contents of the present application and as such I am well 

conversant with the facts and circumstances of the case. I am presenting this 

affidavit in support of the statements made in the said application. These are 

true to my knowledge. 

That the statements made in the foregoing paragraph Nos.1, 4 and 9 

are within my personal knowledge ; and contents of Para Nos.2 and 3 are 

believe to be true on the legal advice and the contents of the Para Nos. 5, 6,7 
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and 8 are based on the information received by me from my counsel which I 

believe the same to be true. 

3. 	That, the documents at Annexure-AI1 to A/14 are the true and correct 

copies of their originals. 

L. Jayenta Singh) 

DEPONENT. 

Dated/imphal, 

The !6December, 2003. 

Drawn up by :- 

dvocate. 
-e 
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'P N N EXU F A
) 4 

No.53.-71/TE-LDT(Lil) 
Govorri'nent 01' India  

14inist1ry of Agriculture 
dt 	 ttt. cC Animal dusbandry 

	

- 	

I i 	 and L)airying 

Jp j.shl 1qi1iv11n 1  Now L)U1LL1 
Dated the 17th Marcu, 1 93 

To. 

Dr.Sashi Ranjazi 
al 	 Chief Veterinary Officer 

Dt. Qeneral. o Security 
Off ioe of the Director $ .B 

	

• - . 	 . 	

. 	 Block V(East) LK.Puram 
N qS ow Delhi 110 066 

. 
Subi -  Veteiry aid to villagers through para ye 	inary 

ataff4Reg. 	 — — 

Lr, 

With refrence to your letter Uo..,LVet/SSI 3/ 9O/VC -
2 dated 1,1,1993 on the subject cited above, I an dtrected 

	

W 	to say that the Indian Veterinary Council Act does not 
provide any right to a person other than the registered 
veterinary practitionerto hold oifice as veterinary 

- ' 	
physician or surgeon and practice veterizairy medicine 

	

J 	in any State. lio'ever, rn,1-nor_veterjir SOLyjQQ1.p -'- 
terms of, rezderin of pirriiTiiir y  vetin 	ai, 11_ 

ination,casTation 	yc_siRof wounds and such oth r 
- 	 tofreliInay aid or th treatment of_sue erLt\ 

.1 j;:Egt 	
L 	

) -- - stock assistants undetne supervision a nctdirection of 
a'r e g I s t e l'e dpra ctttT5iir. - 

In your case you 'nay issue ordeis erniittin 
' para-veterinary staff holding the above mentioned diploma 

- 	 or certificate to undertake minor vetcrinaiy service Un ter 
the supervision and direction of registered veterinary 
practitioner. You may take the services 	the registered 

	

- - 
	 veterinary surg'eons of the St&te Governments locully 

- 	 available - in these aras. 

- 	
Yours faithfully, 

t Co::i1 	iozior (LII) 	2 
/ 

•. 	 -. 

K ~4 	- 	 / / 
-- 

4. - 



	

A-36 	COMPILM ION OF 111111 CI!NIRAL PAY COMMISSION RLPORT 

	

'i., 	 it 	TIlE FIRSI' SCIILI)ULE 

	

' 	iiiI 6 1 1.11 	 (See i(iilcs 3 & 4) 
pjI. -111  

I AK I . A 

Revised scales/or posts carrying present scales in ,roup 'A • 'B • C.. A V 

exteps posts for which diJjerent revtsed ccaIewe noi1cl sepiuUeiy .  

SL'"• 1  POSTI'' PRESENTSCALE # 	 REVISEL)SCALE 
NO. GRADE 	(Rfl.) 	 (Iü.) 

1. 2. 3. 4. 

I. S-1 750-12-870-14-940 2550-55-2660-60-3200 

2. S-2 775-12-871-14-1025 2610-60.3150-65-3540 

3. S-3 80015-1010-20-1 150 2650.65-3300.704000 
4. S-4 825.15.900-20-1700 2750-70.3800-754100 

3. S-5 950-20-1150-25-1400 ' 3050.75.3950-804590 
950.20.1150.2515()() 
1150-25-1500 

6. ,S-6 975-25-1150-30-1540 \ . 	 3200-854900 
975.25-1150-30-1660 

7.. S-7 1200-30-1440-30-1800 4000-100-6000 
1200-30-1560-40-2040 
1320-30-156040-2040 

8. S-8 1350-30.144040-1800-50-2200 4500-125-7000 
1400-40-1800-50-2300 

9. S-9 1400-40-1600-50-2300-60-2600 5000-150-8000 
1600-50-2300-60-2660 

10, S-10 1640-60-2600-75-2900 5500-175-9000 
11. S-11 2000-60-2120 6500-200-6900 

12 - - -s:1 - 2000-60.2 	75200 	' 6500-200-10500 
2000-60-2300-75-3200-3500 

' S-13 2375-75.3200-100-3500 7450-225-11500 
2375-75-3200-100-3500-125-3750 

 S.14 25004000 (proposed new 7500-250-12000 
'pre-revised scale)' 

• 	 .. 	15. S.15 2200-75-2800-100-4000 8000-275-13500 
2300-100-2800 

 546 2630/a flXED 9((K)/- RXED 
,-., S17 2630-75-2780 9000-275-9550 

18.. S-18 3150-100.3350 10325-325-10975 
, 

19. 	•. S.19 3000.125.3625 10000-325-15200 1,I 
3000-100-3500-125500 
3000-100-3500-125-5000 

20, S.20--- -- •3200d003700-125-4700•• 10650-325.15850 

.4 

)-' 

tI'-,4 

•1t 
i4\ 
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I, ot 1872 	- I' 'Uvidenco Act, 1872, on any matter relating to VCtCJ'iiiaI) miicdiciuc_ ' 	-• 	- •--• 	 : Li 	a 	• 	- - 

I,:'' 	I,,•tI 	
_. 

I 

ç 

	

- 

:7 

	

/ 
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A 74 	c)MPIIA I ION OP 111911 UN I IL 	 SIORIU)1t I 

(I) 	(2) (3) (4) 

RangoOtflcor/1ci1 I4(040-48(*)1I1-5023(X) 5tM)-173-'J) I04,I0 

AUtLCOn,OIVAtOfOf 22(X60-230Ii1J-75-20O 6500-200-105(X) 104.10 

y. iottsljw' 100-3500 7300-25012000 

FIreStaff 
Freznan..1 750-12-810-1113-14-940 2610-60-315045- 104.11 

• 	 •,, •' 	 ' 
3540 	•' 

•. Andaman and l4lcobar lslanth 
Dldor&te of FIsherics  
FlsheileaDeielopment 2000-60-2300-1113-75-3200 6500-20040500 	,14.20 

• 	 ____ 	- 0fficc/Autt.DLr. 7500-230-12000 

Survcycn 1200-30-1560-EB-40-2040 4000-100-60(X) 104.21 
1 	I' 14500-I25-7000 ii 

5000-150-8(100 

	

I 	 4.tPlantOpctoc-cum-' 950-20-1150-1313-23-1400 	4000-100-6000 	104.22 

• 	 . 	 . . 
	 I ).pin 

IL 	IirI'IaIIIInr 	JIN HI (.0 111111 liii Il I II 	I HI 	I 141 I 4IIHI 	101 I I 
• 	.. 	 . 	•- 	 . 	JI i—•• 	 IIHI 4W 	HHI 

	

111M) ,10 ISlIlI III 444 24144) 	'IIMI US IIMHI 	Ills Ji 

• 	

. 	
. 	

:; 

	

Li 	1( 	
4590 
40(X)- 100-6000 

IlealthDcpMdJneu3: 
• 	. 	L.. 	19 Phanidati 	 1200-30-1560-EB-40-2040 	4500-125-70(X)' 104.28 

• 	
p1 'I(I 	I -ot 	 I 	 5(1(X)- 150-80(X) 

• 	 . 	 5500-115-90(1(1 

20. Un.rnan-cum-Mctc 	.950-20-11304U3-25-1501) 	40(10-300-6000 	104.29 

,/Foreat Department' t'  

	

Qd-!. .VeteinaYyCompoundcr 800-15- 010-1113-20-1150 	40(X)-100-6000 	104-30 
SènlorVecdnay 	950-20- 350-1313-254400 	4500- 1257(X)0 	104.30 

• 	 •.. 	•. Con .poundev. 	 .• ' 	 ' 

• 	 . 	Didra and Nagar IIavcII z 	. 	 0 

'l.HeaIthDépaduc*t  
BioChe,nistr' sw." 1640-6C)-2600-EB-75-2900 	6500-200-10500 104.32 

o .t Public Worke L)epartmcnt  
DraughtsmanGiadel 1400-40-1800-ED-50-2300 	3000-150-8000 	104.33 

DraughtnnanGrsdo II 1200-30-1560-111340-2040 	4500-125-7000 	304.33 

	

2. t.Dmuhtanwi Grade 111 950-20-11S0-EB-25-1500 	4000-100-6000 	104.33 

- Lakehadwupt 
J)lrectorats of Health 

• • 	 21, Ayurv.doPhyslo1wii 2(XX)-60-2300-BU-75-3200- 	8000-215-13500 101.36  
• 	 III l'l.I 	 I'll 	t 	1(X)-35(X)  

• 	 • 	 III Ii 	phI 	'I 	 I 	' 

• 	 • 	 •• 	• 

• 	 , • 	 • 1 • •• 

• 1 	
;P 	-p.r 

T 

• 	 • 	 • 	

• 

1. 



¼NNEXU 4/ 

'Dire,tora,L(I 	 of Security 

0fCio Of the DII fl( Iüi' 311 
Ea3t •IlLock-V, I(.K.PUZ'Um 	

9 

flew Llhi — I 10066. 

Datuclthe 2(, Feb 1990 

Iv:EM0IUNL)1!i1 

Minn npid obj1 t..tVoii of V  Li.ttitZy ,iuI :,iiiniiJ.. 
husbmidrY wot'k wnl rtioi'tor of dutiw3 to b 

per.COX'IIU(t 

by the CAS Ur-X (Vet)und the pai'a-Vtri111'Y ot. 

The main objective of the vet9riIU3rY mid uumnl ttL 

bahdry work in te SSB is to motivate and will over ttieJieart 
'minds of the people in the hordering and remote areaS by 
ifting theIr_oCiOeeOflO1fliC auiditious through nzi effIc&ent 
-stook d.ppzLtrY 	atiu/fa1.mingWhiChonelof the 

noøt• jpnjfL 	aoet3 ind eren source of livelihood 80 
tha 

	

tth 	 mb. 111i$ tho rnio L.ti n t;rn toio nt'QiUl of 

	

(tz'.y 	JfIOCJifl 	.V1k'1'øll11I) 
11,vi' tu 11ii1 . 	plIi101101'IIY IU%(t 10 

	

• 	-. 	 i. 	i..s.ii ItitiiiiiflUtiiifl_ 

.., 	 . 	 - ... 	4.. 

• 	II, 

l4 

-I, - 

P:'•1'',r •q7 • ;•  

Lbjoot 1-
! 	! r 

/ 

TO no 	tJiP t1bOU( 
iiinzl, jIUsbnndl'y work 81iltdl 
1- 

ut'J eo t:.L vi , 	tIt 	Ve t:ci.t.itti ty 

i:l.tI 	L Lhn f9J,J.owiiig iitiiii 

To generate among tIi popiP tWLV0I033 x'gttiJlr11 

hyeniC rnE,na,emetIt/UUtri Liowil requireminit1 of live 
stock/poultry, their common ail,neLits/di3ef)S 	1.ticlu 

ding those düie to deficieicy and their proveiitioiio : 

To providn, £roi c± cuut, t  6n effective veterinarY 
hclth cov,r to livctoult Aud poultry in th( 
bordering/rtiuOte vi .Li&m' iipee.Lst fly bi . 1 o i.tig to 

I 	the q11 	 Irnw. q( 3 ring ( tli( 1 tidI zip 	_n/Li 9) by 
i ndei tnt; iiocoJ flu Y P CV ii t i v(/c. Ui Livo V 	i tn'i t Y 

	

L 	Illonallreds 

To ducte vii] wi , ihoti t itew d evJ ripinn t I 

I.i,,irivrit:i,wii 	i 	'jiiii1ti 	Hill 	 (Ill I I 	V IIIII I' 

T 	II 	 1 	hi',.'iutpi 	iiII vit,iI.ii'it 	iptil 	11111111 	,, i . ' 	tI'Ii 	iii 	iisiviiii'iII 

I;iiiIiii tijftJ&5 	I iii' 	III' I. I ril' 	111'  

i1 	 1 
I 	 'I 

	

I;IYt].II'lIy 	iI!l I f. 	w.LL I. 	Liri 

i1IOf1I 1. bin 	I' 	' 	1t1t) ".1 ii 	I Ig 	v(' 4(' I I itt i's' 	tutu 	i I tutu I 

UIuubaotIry I,xI;(uItnioIt 	.t I..I.'n 	t.i 	I. I I 	,tititIV 	1jn 	II) 	I.IitI 

best 4f tIi('I1' kflOWi(.?(JI'(? :tnc.I 	Ic.Li.I. .Iii Liw .I.u.I. tL  

.. ........................uLj:lq:i:u 	,tuit.I 	tl,'I 1 c, t 	''is rv i 	•. 

•:'•' 	,.'•' 	
( 

LIii 	iictti-',fl'C't I PCI /)ltt. n-v't 	II liril V 	MLflI 	st tII 1 	'11 I' 

A 1:A1'o(V" y), 	;I.A(vriLy), 	iie(v'Iy) 	triit:'t. (Vt't',) ,'.IvIiii 	iIrtt 

a.Ld ti' it i,u(j1 	and biu;ic Au.LIii!u.t hurt tr't,iI 1)' ux i'irl ru 	ri I V I. t I 

: 1 	will paz'fovin duLI,US iIniiLid to t:Iii'i r 	Id I I 	pit 	('Ltlf'(tp 

under the gei rl.c(uti.V(_.it? .Jcc ,Ici2' 	uidnne( 	1' v&tC 

'thnr.y Ioo t:oz'i. 	.I.zi e(UIC o:I.' (UI)' c'tiiitI.i.('I I: Ei)il 	t:It('j 	'J .1.1 It 

1LUIO1LLe hc.Ip of. jI(? t)IçflLttl(I (A( ViLy )  

•u\ 	.1 • 	 . 	. 	 . 
''I 	 . t ••  . 	 . 	 .1 

I 	I 	 (o1i tcl/ - 	s 
lip 

	

;', •-•-:'' 	._ 

.kI1:}..i ;• 	. 	. 	4 . 	 . 	 —.- 	
- 

• 	•b 	 I 	. 	. 	 . 	- 	 I 	
- 	 •.. 	. 	S 

• 1 	

•0 	• 

/ 

I 



I 
/ 

• 	: 

A ii3 t of Id t ;Cr vL't('rlilury i,dic4&uei/equi pm" t- to 
b Is ui to 3FA( Vty ) 1 	u 1:;o :,icJ wi rd • l'roper utI1..I."i Lion 

: . • -M 	eleni .qhuteut of t:ied I ci. iteu shou1.cI be i'fli 'trod by the. 

	

• :1 	Dii6Ioz1al GAS Grede-I(Vety). 

, 	•.. 
There is one SF'A(Vety )/CozIr3t;ibie (Vety) for each 

Cic.le and In the firit Instnnce lie rntnt cover,  all remote uid 
f& 	fiung villages in his 	CIrci.c 	II 	,iltoui.0 	LLrnt 	tour wxtp 

GrNdI where-ever 	 ALL U..L.P comp3 CO/GAS 	 po;ib.L IL1th 
(I; thulc.1 	be covered 	by the para.voieriutiry a ti,ff, 	nd 	ftE?r a 	. 	• 

st.y of two dayli move to 	the next cimp for providing 
coprehensJ.ve veterinozy COV(?t to the vIilrtgPS in thint :tveao 
Ma.- reu1ure rouInc'n 	the 	pctre-veVrliiaz'y 	staff iuu 	t oJHo- 	•' 
cite with 	the civic LwtIotl tennis and 	iii.so viutt all minor 
Fifl( ,nijor 	publJ.city 	carnptiiis WI 	n-v'r hci.d 	in 	Uii 	u'eao 	it 
mutt be 6le3rly utideratood 	by 	the veterit)Ery 	toff that 
thiir'-serviems will always be free of cost and not in i'qturn 
Ioi any cozisiderotion, what-so-ever. 

J14I1rY 'he cha 	RdutIes of I)tvI ;twinl. 	Ci\3Gi -I(Vety)/ 
• pirr 	jwz'y 	;tuff 	ut 5 t•' 	cncJ.o;ed 	()8 Auriexure -I 	II 

• 	1luc 	i5pr 	in 	jiozi. and 	itx'Ict; 	comiliwtceo ' 
'CIii 

S - 	-= 	
- - -•----.- 	 - 

• 	._ 	. I' •• 	 -- 	S  S.  • 

6. 	• 	P10L%3n 	ltCkl1OWi(UI 	r'.'''J 	i  I: 	 •.-.. 	' I  • 

• 	-. 

It'. , . 

•.:i: 

• 

••. 

(M 	f,til 	• 	1 

- 	 - - 	 - - -- - 	 - 

N 
.5. .... -5..,  ..-,-,. 	

--r-....... 

• 	 • :kl/- 	 ( 

• 	 0I1(1LY IIJ;iIiiLUt (JINhI,\. (l)hV) 

• 	V. 

; 

-. • 
	
1•') 

• 	I. 	• 
•1 

!1 	: 
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01 	VU L'IL0I' 	 qAti 

'  

To visit rimote ureas/brodet' vll.L;ges covered 	by the 	 / 	
I 

SSB to render free vet..rinary'.and Animal }IusbandrY aid and care 
live_8tOC1cII)OUltt'Y  .Ttothe needy live-stock OWnCV in respect of 

the overall 	uidance/lnStrUCti0fl8 of CA_Gr_I(VeteL'lflarY) 
.' 	..,1. ...44, sp' 	Oiirp'Pi Q(V 	nftiers.. 

j 	- 

To 'remain on tour for,  a ininintumn of I5-20 day8 per mqntb 	. 

1+4'imparting door to door veterinary cover to HëITve-stock oWfler8- 

area under hia charge. 

-- - 

3. 	While on tour, to visit NIP camps for the purpose 
as 

j 	alao to deliver leoture3 Oti different ttspec'.tu of Animrd Iiusbundi'y 
generate bettor warene:, amona the local people about common 

- r' 	.diaeaees and 	 of liv--'took for better profita- 

\ ' ; blt .qthig purhls inontlly tour programme will be final- 

ied
. 
 wi.n udv th the approval of the Circle Organiser, t 

- 	

tthe coj CA1 	1ç.vet) and the A.0. 

4, 	'-'Tosubrnit his tentativ tour programme for the following 
• 	month through C0. to CA Gr-I(Vet) at ic:mst i..t forth,migmt in 

advanOe. 	-,---- - - - - 	
% Jt1 f'' 

-. 	. 5..: 	For every 	mofti1 to nuhuil. ii. (jetaileci tour dury 

- 	. to -  his controlling authori ly th reach liltii by the 7th of the 
...rL. 

	

	-.foQing month at the latest. Generally, his touring will be with 
'NIP, teams but only for a day or two at each such camp or with C0s/ 

*"CAS Gr-I(Vet) Indep'ndcint touring may b• :iJ.).owed in spOL'ifli 	 I 

7Tby CA3Ur-I(V6t)/C.() wi,I:li I1.IE 31)1)1'OVlIl ofA0/.A0. 

6 . 	To assist the CtiS Ur-I(Vut) in rerformuilig day 	(I ay work. 
• 1 .  ........."• 	'•• 	. 	• 0___• 	 —fl' 	•--- ---- 	- 	_. 	---- 	-- - _0 

7, 	To properly mnaintaizi €xpezmdnble and non-expendable &mtock  
stores/equipment etc. vs also the stock arid issue  

3egi8ters and other zecords in connection thrc'of. TIIrse will be 
yerified by the CAS rI(Vet) once every quarter •d by other.. 	 0 

noerned SUperVi8Ory ofi'icors j)er.tocilca.Lly. AFO3FA(Vet)/I1C(Vet1) 

j4.çons tH bi e (..VeI).. will be peruontd 1 fl2nsiblePr.. 
4n6IUTiifor shortign stores/quipmerits lnththsregird. 

- 

- 	0 

0 

IV 	 To strictly follow the lnstiuctions and 
q ç.iCA8 Gr-I(V'et) and other supervisory officers und 

orders of 
ortrry out the 

vterinj'y 	civic 	action 	prog rimmmiimft 	occom(i I 'm,çly • 
•t 0 	 — 	 -• 0•_' 0  ••' 	- - 	- - 

¶ 	I 
mc9e 	L_.tf 	ensure that kits provided to him are 1roperlv utilised 

1,ankept ready asper requirement. 	0 
0 

- - 1Q, 	To adthiziistex"ônly those drugs/mnedic&ihes which 	itt' 	iii 	0 

en tauht;,wd 	is 	suthoried 	to 	I 	mmi'ii. 	lie will not 	:I(ImiII js I;''r 
s. 	ntravenouqi,iijectlon/treutnieut 	beyond his 	skill and 	comn.'etezice, 

• 	( In case of 	mziyomp4cnti-i- h-wvuidcuntuct..CA3-Gr-l_Oi..hiS 
iu ea for 

• -- s 	 td 	Iii 	•i;,•, ; 	 --',.'-i 	_ , 	4j.ipuj 1., -. 0 ,, 	• 

• . 	I 	- I 	. 

I t 	I tOO 	• 0 	• 	- - 
	Cot td/- 2 

	

tI4 	
I 

0 	

••' 	

p 

I 

I 

S 

El 



) 

it . 	. 	- 	 , 
thO bta 	VeterittVY 	

e C. 

(thea 	re8/viu.ogeu will be 11V(W the joot• J)rcLovLt;Y). 

q 	• : 	 . 	

/ 

'!.1•  ' i , 	:.:. .9. 	To 	h8 niozithi.y d etd icil tour d1iy 	
h Liug 	. 

	

'all c1P(iti OJ 
tue work done ciw in ti'e month to h13 Cozitrolt, 	

/ 

I;; wIL 1•4 
3ing Oicer by the 5titti of the io1IOwii 	inozU at the 1at? 8t' 

	

- ---- -- 	 I' 	

- 

tiJ'i1o: 	To ensure that at vcti ilH:ty oeutx c, eiiiP gezlCy tray 	; 

tk:and fir3t aid kitL3 ere a1W1Y8 Icept?! reidy and raerVe torneut 

type of emergeziCY. 
 

Iq(•.•• 	 • J 	 .. 	 I 	 . 	

I 	 • 
I 

I I 	To oorrnotly z'r(ke in ctcivuice ILId iubmit In tiiiie the 	• 

" . annua/supP1eInfltarY vet'?riZlHr'Y 
i,tth?lIt Of :rIed.te1tef/OJU1P1u01t/ 

other 3tores to the SSJJ Directolate, New DeIhi,thr0U& the 
	- 

	

L. • 	 . Divi8iorU'l Organiser for t1Paei' jirocUrcflleflt of 3toreS/ 

,f_;i ,4.' J •  ' •;. 	ãateriu1ss 
. 	

: 	•j,4'. . 	• 	• • 	 - 	- 	 - 
. 	

I.;i 	 .. "' . • 	 • 	 • 	 . 	 - - - 
.e)I? 	'12.. 	

To oorrQ •' y and eipeditioI1SlY distribute t;fie veterinary 
among, the 	 iutdor • 

	

receipt

qI;j ,:91 t13. 	To enouro )VOJJOL1  Luld up-to-tlfltfl ,II1fli;nuftIo( flflIlfld.tCUi. 

gntrol 
Alf 

• 	 .i.UtOOk, tncl d óad ut;ook yogi o (;i'II'n (it jt1'UiiIO1tti/0(lUiL° 1  t) onci 
i.  

; 	
• 1
other pre8cz'ibd doeuneA1to/X'e001'(i' oto, 

:I!; 	• 

i. 	To ensur(? tim L tiI(1'e i 	iw txcEi?.I HtocJ(lt1L ttj)!CJ.lt11Y Of 

drugs which may loid to avoidable wt3taO. To also • 

::-• 
p 	 eux'e that nedica1 stores held do not become date expired.:. 

- 

	

• To keep cloue liaisO& with the local State 1nimal 	••••.. 	-. 

If 1 *[''.
authorities/ArmY Veterinary Hospitals, etc. in the 

. 	1. 	irc•vare.a of his responsibilitY. 41to •to keep himself abreast of 
•;,s':s..__idevelopIUent 8  in hiF% profeusionul field as also ubout importaut 

	

-' 	
..;Anirnl Ul•1sbandry__P4a 	 by'.other I  

1 &muritiPs/aez1cies n the alea. I -- 	I 

16,' To rguiariy submit th monthly pr.ogre 	report(PR) 	: 	) 

• 	in the pre• cribed proforma in rep0ct :of hi ui' 	
QI chr&e1 i__ 

•-• -q- 	.throughhiS 	
in time so thtt tir Cl 

 dated compiled report rctch3 ' the 	1)ireCtOr'1te, Now IJeihi. 

•by the due date. 	 •1 

17. 	The CAS, ° (Votei'thtiai'y) pontid nt th Y1'r:,iiiini cciitr5 
• wil]. rubndt the MPH in res je:t of Iiin work t.hro.uh hlr 	

/ 

COIl IFO iiiiig Q1I1 C(JI' 1(1 Ui 	D.I'. (T) 	.1 1:1 it 	dPPY t 	(-iii' (ml u C 

• 	, j•- .Vetcrinury : AcJviCOr, 	U Dircboriite. 	 •• 

L 	• 	• 	• 5, 	, .• 	•. 	I, 	 •:r 	c' 

	

- 	 t;•- 	 ,SS_,,I. 
18 To und rtke anI perfrin uch o thor d u Li. es ;is may Lm 

UJ$P1 to hiWjiy the li.thE?1' dIIti t1(30 
• 	SI 

•_ç;-_5h 	•, l 	 • 

	

A1 	ti : • 	• 	 • 

74. 
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ANNEXU-/'? 

-(----- 
- 	 Appeudi' ii 

' 	I 	Classafiiaturn of 1 echwcal Posts into Various Groups 

, 	

oRouPJ_jjjJ)/JARM 

I I arm tuperinIciidCflt 	 (I 'ess.ur ( itilk. 	 'f 

2. Superntefldet)t (L)ulry) 	11 Ati'" 1  IIøC KCCPCI 

: ' 	• 	• 	 . .. 	

1 	
3. DnhI)' Farm Superintcfldcfll 	I ItrtiCuIIU1LtL S.zis:rvi'r _ 

•__- 	. 	 4. Fa.riu Manager 	 33. Forester 

5. Dairy Manager 	 3 Senior Stockrnan 	 - - 

0 	 :. Dairy Cattle Manager 	. ..". Stocknian 

- 	 . 	7 Assistant Farm Supeiiicnucii1 	.nnar 01 ci 

- 	
8 4jssstant Superintendent 	37 Senior Veterinary AssistJflt 

.• 	. 	 . 	 Mtfl11 	 . 	
•...• 	ri.'iiII 

Sups'tintcuih iii 	;U i shinM Milic  
00.!Manager 	 4.  

IT -1- Junior Snpt •.sstcntknt 	 12 1 -chnil 

ii Asstl Furin ManugcnflI Uflu..r 4 	j.flitt 1tiiIi" "I  

1 
- 	 - 14 Assistjflt Man igr 44.Riu. Produtjon Training AcI 

	

-T 	15 Field Officer 	 45 AgricuLtural Assistant 

- -----16 F,e1ppervl9i_ 	- 	- 46 	rn Bo:acal Assistant 

Ii Assistant Field AssisUnt 	47 Cxtcnsion Assistant - 

	

J18 Field Assistant 	 48 EntomolOgical Assistant 

____ 	 19 junior Field Assisiant 	49 Horticultural Assistant 

20 Junior Field Assistant uin 	50 Livestock Assistant 

Curer 	 Si vtetcorOlOglCal Assistant 

21 Curer 	 52 Physiological Assistant 

- 	22 Fjeldman 	 53 Plant Protect ion Assistant 

- 	23 Senior Farm Assistant 	54 Seed txrh.inge Assistant 

24 Senior Assistant (Farm) 	55 Asstt (SeLd I'roduction) 

- :- • 	 . 	• 	25. Farm Assistant 	 56. Scnior Soil Assistant 
- 	 Junior Assistant (Farm) 	57. Stock'A,siStaflt 	•0• 

/ • 	27. herbarium Keeper . 	sa. Senior mociL imilst,"'I 

28. Hcrbarlum As1stunt, 	59. Field Plantation & Store Astt 

I 	
29 nursery Assistant 	 60 Junion Survey Assistaur 

- 	 - 

•0 ____ - 
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. AJt 

3. 

. 	

(h)r 	 • 	
2117.12(X)1i 	. 	

8(KX)21$lit 	2.Q6 	 . 	 . 

Hr. tktIlI)*I$)U1 	. 	 . 	
lI).3tx) 

 

L• 	 . 	 . 

. 	 ,( x.  pUILIC ANI) SOCIAL I IIAIt I I 't HI tIS 

M 	*I 

	

edIc30l ' ' . 	
•%6()OOO43tX)-IiU• 	5() 115  

- ------ 	 Workrt .(hoWi 	. 	 ' 
266& ' • 	 ' 	 . 

,.-. .. 	
qt1AcidonO(I'01I , 	 .. . 	 .. . 

. 	
d(myeNS 	 ---- --- 	
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CENTRAL ADMINISTRATYVE, tITUIJN11i, ( UWT\IIALT 

- - -- 
original Application No 65 of 2002 
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ANN 	ii 
• 	•. 	?- 	.•':• 

u.u;NCII ., 

- 

t Date of Orther 	This tho Uth Day of Dcccrn)er,?°°? 

: 

The Hon'ble Mr Justice D N 
c'howdhurY, ViceC'hfl1rm'l 

The Hon'ble Mr K.K Sharma, Administrative Member.  

--- 	 I Shri Soraisam ManimaCha Sinh, 
Veterinary Field Assistant of 

- 	ssam Rifles now posted at 
A.R.ThOUba1, a resident of chingamakha Maisnam 

-" - 	Leikai, Imphal West District, Manipur 

- 
By Advocate Sri S M Singh 

- Versus - 

1. Union of India, 
through the Secretary to the 

he Ministry of Finance, 

- 	a/GoVt. of India, New Delhi 

The Director. General, 	
I 

Directorate of Assam Rifles, 

shillong-793 001 ' 

-4. The Deputy Inspector General, 
tiP Range, Assam Rifles, 

Imphal. _:. 	- -.-.-- -.--------- - 
5, -The Cmman.d_ 

7th A ssam Ri f 1 e sT 	 -- 
Thou ha]. 

By SrtA.K.ChOUdhUrY, Addl.C.G.S.C. 

.•I 

•/ 

1 

1 

.AppliCaflt 

.RespondentS 

0 It 1) H. It 

relates to -.upgradatiofl of pay scale of 

t%ssistan: serving in • ssarn Rifles to 

Rs.4000-6000/ in parity with those other counter parts. 



- 

, I 	i 	__,• 	 -.1 

0• •,• 	 - 	2 	— 
0 '  

•0 '"), 	
0 

— 	—2. 	MrJ\MSjflgh,learnec1colapp0anmnY for the 

— 	
— applicant stated that the applicant was ay1tatLfl 	the 

matter in different forums and failing to get any remedy he 

th'' 	mphalChOf (;auhati High ,Court in Writ 
0 

petjtion(Civil) 	No 	798 	of 	1999 Fi.rially by 	order 	dated 

31.12.2002 the WritPetition was th sposed of drccttny 	the a. 
I -.;,' 	 •"'. 

"' .aDDli.cant:tó move the appropriate forum to seèkhis remedy. 

Herce this application before the Tribunal 	for rcdre.sa1 of 

• 	 I" . ............... 0  

his 	g.rievances i . Mr 	Singh 	also pointed 	out 	to 	the 	reply 

submitted by the respondents in which it was indicated that 

the authority took a decision advI1tny 	thc' 	Asain 	Rifles 	to 

process the proposal of cadre restructuring of the post of 
b . - 

Field assistants 	i' the manner indicated by 	the 

Ministry of Home affairs in its communication dated 

17.12.99. The relevant text of the said communication –IS 

oduc'éd below 

• 	
0 

_•0 	

, 	
( i) DD(Pers) BSF. has intimated that a 

proposal for cadre restructuring of 

	

• 0 

	 ' 	Veterinary' staff is being processed by 
them. ITI3P is also processing the 
proposal on the same lines. Assam 

	

•0• 	 Rifles was advised by Dir.(Pcrs), MHA, 
to procecs the proposal fot cadre 

	

- - -- 	 restructu ing of the post of VFA 

	

— 	I 	 (ii) 	"o 	maintain 	uniformity 	in 
0 0 	 '• 	educational 	qualification 	and 	pay 

scales as recommended by the 'ifth Pay 
Commjssion, Assam Rifles was advised to 

1 	 process Lhe proposal in consultation 
with the BF and ITUP, co that a 

----s-.m-xthtr pr 5pu 1 on– tin i fo rut 	I ue' is 

	

•00, , 	 I 	 ' 	 formulated. 

As the posts of Veterinary stff 
in 13Sf' and Ifl3P are combatised while in 
Assam Rifle,s VFAS' are civilians, to 
maintain the uniformity in the rank 

	

•H- - 	, 	 structure, Assam Rifles were advised to 

	

0 	 •' 	propose the combatisation of these 
posts as well 

- 	 I 	 - — ----- - - -- — 	 — 
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1 

: 	
1 	 (iv) 	Since 	the 	inatlor 	is 	already 	I I 

3UbjU(liCC , 	fly (I('c, i S Ofl for upyracJition 
R L S ljni cn bo 

:. 'P'.'  •. 	 t:nkot -i i7f:c,i 	I I tin I .1 ,in I: Ion 	of 	Iho 	COUrt 

— 	.—. 	
case." 

for the-apphcant ha also 

	

I%4J1 	

\ 

* 	 ' 	

t 	
drawn our attention to to communication sont by the 

— 
I 	 j 	 Ministry of Home Affairs dated 31 3 .998 indicating its mind 

,1 	• ;:s_ 	 II 

	

. 	 • . 	V' 
i'?.-:.Tt 	•i''1........... 	p 	 - / )I  M 	 1T f 	implementation of upgradation of the pay scale of 

mary fteld Assistants in the Assam Rifles The said 

clearly 	i.ndLcated 	the 	clecisi.on 	of 	the 

r 	, • s;..d:ø 	ithority for revising the py scale ;.g   
& 	. : 1, 	 : 	 • • 	 .. 

3. 	We have heard Mr 	M Singh, learned counsel- for the 
1 	I 

applicant and also Mr A K Choudhury, learned P.ddl C G S C 

for the respondents at length Considering the facts- and 

	

— — 	
— circumstances we are of the opinion that the matter requires 

no further adudicatjon from our end The Government-has 

-- 	.. —taken a decision in principle and in view of the pondoncy of 

	

.., 	:. 	. 	. 	.. 
a iA,. .,.': ...... 

- the Court proceeding the authority did not take any step for 

implementation of the matter. In view of the clear statement 
— 

— 	made by the respondents we dispose of this application with 

I 	 a direction on the respondenta to implement the undertaking 

1 	 — 	 — 
'- as expeditiously as possible, preferably wtthin apeiod of 

. 	 I 

three months from the date of receipt of this order 

	

I 	 . 	 . 

...................... 	 The app1ation thus stands disposed of. There shall, 

-cek  Alowevbe no order as to cosc 	 — 

A 	 / 

Sd/V1Ct. L1U'iN 
0 • ,,.ç:. 	. ....... 	J 	.. 	 — 

cec1I 	ri14'4 	 mEfBL.I (,d) 
ciIJ 	'LJQ' 

—,,------ —:._-------------- 	 -- 	-- . 

tilt  A. 

— 
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- VZJ'he I)ireetOi ()ciieiI 
• • . .--. -• 

••..••• '?c,' 	Assani Itifles 	 • 	 • - 	-., 	____S• 	.. 	I 	 • 	• -. 
• 	ShUIong 793011 	

Hi 

Subj.et O.A.NO.65/200 2  filed by Ski i ,M.iaii Madia Singh in CAT  

--

SLide Of R 4000-6000/. 	 J 

I 	 I tui dueLtcdti elu to ow kuu No 11101 SI I b2/2003LCl 

29.-9.2003 on the subjecLUtCd above 1iiid o onvcy the saliLtion of the cowpetuiL 4.

authori1 LO grant that cviscd pay sa1e of Rs.4000-6000/ in place of Rs420t) 

Y 	4900/- to Shri Main Matha Slnglh VLk i mary Field Assisttfl of Assani li11cs 

- 	with hhinediate eUeL In oinp1ia'i ol the order given by the I-lon'bte Gu4IlkI(1 	I '  

Bench of Central AdministratiVC Li ibumil in 0 A No 65/2002 	 I 

€1 
- 	2 	this issues with the appIo dl of Ministry ol Finance vide theit 

U.O No 12/52/99-IC dutcd 17 to 2O0 umni Integrated I IUIIUISC Division of vII IA 
vjdcthclrDy.NO. 11,2082/Fln.V/03 duied 27,10.200. 

S 	• 	 Yours IitiiIiIiiIIy. 

S. 	
I) 

': •.:• 	 • 	
- 	(Plieb ) 	• 

I 	 • 	. Section 011icer 

.Copyo-. 	-••.' 	 •. 	
- 

1 	PAO, MHA, New Delhi 	 - - 
I 

-. MO, Assain Rifles, I.,uituiiiiiklmni, Shillomig. 

•: .:.: 	3. 	FA:AR, Shillong. 
Miiistry or Finnsice. I )epsuiIfleiII 01 I xpeiidiItiie (I 
Dq:AuR II' l.sUiIe Nev I 'ellti 	

• 

Fjlb,V (MI IA) 
I'crs.I 11 Section, Ml IA. 

Ali H4 —1 . )A R, New I )ellii, 
9,_5Uuurd File. - 

-, -- Copy for wforiq. j.  
to • -t-- 	4S • 	 .. 	(P1kb) 

I 	 ___ - - - -5------ 	-- 	- 	SeLtwn OlIhei 

' ... 1 , 	• 	• - 	1- S. 

• 	-,. 	.5 . 	. 	.5 	. 	 ;• 	'S 

• 	•.. 

.-.• 
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The Chiøf Voterionry OtticeL 
—c - 	- --- Gov.rnm3nt of ,India, MiLUbtry of Ibma Affairs, 
_j-__•__ 	 Office of 'the Uirectorte, .i.B., 

s &5t lILock-V, R.I(.iuram, 4W 11hi•UuJ6. 	 7( 

(Through prupat cnannei). 
1 	

a 

, 	 5ubJect 	Reqi.st foL rconsidertion )f :)FMV's 	 -- 

•;,i::. 
,a .. 	• 	 . p1y 	3Cfl 1t3 . 

a 	
a 	 SLr , 	 I -- 

';?,:i, 	; • , 	 Wi th duu r 	p uot , i t hu tii r i L;&*U linvt titli 	uuu UL' ttVø 

•:.• 
: • • foiiowing few iifle5 unUer your kind cunstueration aILU iiuctat'y •..; 

:•: 	:: 	.• action. 	. 	. 	. 

 711Et 1  Sir, Iiave submittei this application in r/o 

kY 	takeñre t rcruitnient v ic aatad L4- 1-94. Airay 
)t 
 a 	 øniniai Husbandry and Vctrinary cienc 

_J 	 13pt. Govt. of Manl.pur at Vterinaiy Filu 

Trainin Centre , Irompt , Imphal (Manipur) . As per 

CrUitm9flt Ru1 of r. Fi1d Asstt. (Vety. I submitted rcquird 
a . 	 • 	 • 

and_in time f appoinç- 

T 	- ment asperyid No.IV/AL92. j,.J&KJ1479i*92datad 1-7-94 

(ncl.No.1) And also I attendel tha official Jutias 4A work done 

as a SFA(V) as per vety. live stock. As8tt./Stockment/t)Lesser'.i of 

Anim1. Husbandry and Diarying La"t., MLnistry of /\riulturjç,_ 

Govt.. of india vida o. 53-71J38-LJ)T([j Uti 17-3-93 a'd vide _L 
1 	No. 57/VET/513I94(II)/b46-47 datid 3-b-i5 	cl.Jo.2 	3,. As per 

C.C,5. (Wty staff's) ru.es the pay scale if Atiimai 1!usbanUry \  

Aa8tt,/tockmant/Compounder/btock Astt. and brssr has revised 

aria accepted to R3,4UUUIUU"6thJU sinca 1st Jan., 156 	nciueu 
a 	No. 4) of pate No. 87 & 91 of 'Accurnuiation of 5th lay Coririission 

part B/C). And similiarly FieLd 	stt. Vety) of Assain h.fL 

/ 	Departm3nt, Ministry of Home t±taires, (.vt. of india rias rceivU/ 

- 	revised 	accepted 95-2J--11U-25-15vJ to 4UUU1UJbU.h) 3i.co 

ff 	--last year. But till to-day .k.A.(V) of our 65S 4..cptt. hs out 

—revised & acceptu the scale of 4UJ0-1U-Uuu0 In at11er say, 

the essential QuaUfictii.rn of F6Wand 1.z'io(V) ara. cqUiV'31-211t 

aualIf1ationaspperr.aCruitrrflt ruls i.1 our. 	ptt It—'as ben 

th. causes ofmoxal down aa1it tn-i uutis of u: FA(b') staffs4 
That th abQV4f?osas  pinse, re-cousiuratLoi f c ay sca.L for 
SFMV)'s in your 1)eptt. S1millly F. 4.(Vty) or Asain RifL 

- 	Deptt., rlinistry of UUm AtinLs and as 17.r .J.. ruls V_ty. 
a 	Staff), (iOvt. of India in public ii1t?rt0 

Thank youô 

nE lied; - I u( ten) on i.y. 

s taithtuiiy, 

a 	
( Cli. 	.0 1 	Jfl 

\ 	 . 
J"J 	 )tfice of tn 

(Temp. Att.ich). 
• 	 ; 12 	to 	C.V.. 



c o p 	 NO.15/3313/A_4/2002(2)_2367 
GoverIn'!It of India 

MiniStry of JiontO iffair 
Lj ectOrtte uonral 
Special 'erviCe I3urOaU 
East nlock_v.n.K.Pura m 

1h.i41OO 66 . New D  

Dated the 14.5.02 

I 	 MëmOrafldUmo 

- 	 please refer to his Memo NO.6/VOt/3SI3/2001/245 dated 

: 23.4.2O'O2 c  Lorwarding therewith an application of Shri Ch.Sunhl. 
Kuznar.SFA(V) regarding reconsideration of pay Scale of  

The S iofi'y &Uóthei dosignated poet prevailing in 

the other Dapartmfit can not be made applicable in thi8 Depart- 
ment. fe post jsignated as SF'A(V) the scale of! pay attached / 

- 	to thepost o 	flead- constable will be admissible to the 
incnbefltBhoJØ1tb0 pO5t. Hence individual concerned may be 
informed accod1' 

........................................
q  

I this r ... n ..... egard circular Memo, of this HQrS. NO.30/5513/ 

..4/99(12)-3094-3109 dated 26.4.2000 ( copy enclosed ) may also 
please be referred to 

4• 	T5 issue with the approval of X.G.(PerS) 

Enclosg AS above. 

-' 	 - 	 sd/- 	13.5.02 
•(KMAiR1M) 

MSISTAN1' DIRECTOR (EA.IV) 

77. 	

•1 

. 	.. The cv.o 	. 	 S  
• SSB Hcrs. 	 S. 	 . 

. New Delgi.  
S 5 . S_• 	 . 
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